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Ori~inal Ap lication NO.1649 of 1999.

!-lahabad this tro 09thd o;.;...;;;.al--_o...;;;f_.M;;;;;;.-..a__2;;;;;OO3.

Hon'blur.Just;ice H••H.K. Triv~.9.J..• v.C.

Nare s h Chandra
S/o Shri Jaodish Chandra Jauhari
U.D.C./Cash1er NO.26(Photo)
Party (N. C.) Survey of Ind iCl
Dehr adun (U.P.)
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•••••••••••••. .;pp 1ic ant.

By Advocate: SriP.C. Srivastava)

ves: s us ,

Union of Ind iCl
through th9 S ere tary
Ministry of Science & Te chno l or.y
D?partl1'l'2nt of Scde nce & echnology,

e chno Loo Bhawan , Ne 'J Uehrauli ~i.O d ,
New Delh~-110 016.

The Surveyor General of India
Survey of IndiJ, Block-8,
H.B. estate ~hradun V.I'.

he ldditional Surveyo ....General
Survey of India, Northern Zone,
Su vey of Ind i s Complex,
Sector-32-A, Chandigarh-160047.

The Director, Northern CirtJle;
S rvey Of India
l7-E.C. ROad, Da hr adun,

Too Superintendina SJ.:veyor
NO.90 Party (NC) Survey of India,
28, Subhash ROad, Dehradun.

Tre Officer-in-Charge,
NO.26 (p Party (NC), Su.rvey of India
17-E. C•• toad, Dehr adun (U.P)

•••••••• ae p onde nts .

(By dvoeate : Sri S.C. ;.1i hr o)

o R D E R----- .... -

Tribunals Act 1985, the a plicant has pr ayod to quash

By this u. filed under section 19 of .~ministrdtive.,

the orders dated 05.10.1999 and 22.10.199S filed as



-2-

Anne .ure s NO.1 and I-A respectively. By the aforesaid orders

L.T.C claim of the applicant has been l' jected and be has
->--- 4.1-MeA" l."--

been directed to refund Rs.17,0001- . i!-Jas p2id ~o

him as advance/ vlith interest.

2. The facts of the case are that at the relevant time,

applicant was serving as. Cashier in the Office of

NO.90 Party (N.C.), Survey of India. By application dated,
24.02.1998, the a pLlc arrt a plied for L.T.C. advance

for the Block year 1998-20(1 for himself and his family

merabers , The to r W£J.S sanctioned and applic nt was paid

90% advance i.e., an amount of Rs.17000/-. The applicant

completed his j onr ne be tweon 04.0Ll.1998 to 20.04. 90

and submitted h1s final bill for e xoense s , hich ha

been rejected b e spondo rrt on t.he qr oi-n t.h at; the

j our re y by buse soper :.-I-.edb Gar :Ja J and al Vikas Ni£am Ltd

was prohibited by order dated 09.02.19-98 issued by

Central Governrrent. The application was filed by app Lic arrt

on 24.02.1998 i.e., after the Governrrent order dated

09.02.1998 was passed.

3. In para 3 of the counter affidavit, it has been

stated that the applicant was transferred from

administrative control of OC No.90 Party to O.C JO.26

Party on 14.09.1998 under the transfer order dated

08.0 • 998. It h been further submitted that the

impugned order filed as Annexures 1 and 1- are forged

orders and they vere never issued by OC NO.90 Party from

too z-ocord of too Off ice of DirE'ctor, Nor-t.be r n Cf.r c e.

It is not pr oved that an}' sue h Ie tter s \'IJ9re issued in ->-....
the aver-rrerrt.s made in para 3 0.•. counter affidavi~"'"reply to

J.ejoinder has not been filed. In thase c Lrcums t ance s as the

orders are stated to be forged, applicant is not found

entitled for any relief.
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4. ~or the re es ons stdted above, t eO •.. has no rmr it

and accordingly dismissed.

No order as to costs.

(Vice-Chairman)

t1anish/_


